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T THE CEITRAL ADMINISTRAT

0.2N0. 1047/96. -

‘Date of Order: 26-8-9§
| .

Between: i

'N.Raghunafha Rao .

Tee Applicant

znd

1, Divisional Manager.,
S.C. P\ly'
Vijsyawada.

2. The Presiding Officer,
Lsbour. Court, | .
Guntur.
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Respondents.

For the 2pplicant - MI. G.,Ramachaa Rao, Advocate,
For the Ekespondents: M;;;f-KfS$laﬁ§Y. SC for Rlys.,

THE HON'BLE MR.JUSTICE MEHAUDHARL ¥ A\ yic.craTioy

THE HOW'ELE Mk. HeRADRA PRASAD 3 MEMBER{ADMN)
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OASR,1254/96 dt .26-8-96

Judgement

Oral Order (per Hom. Mr., Justice M.G. Chaudhari, VC )

Mr. G. Ramachandra Rao for the applicant. Mr. K.

Siva Reddy for the respondents.

2, On anr objection as to the jurisdiction to emtthaim
the OA raised by the Registry,’the 02 has been placéd for
erders. '
3. Heard learned counsel.
4, The applicant seeks to file this OA to éhalle$ge the
order passed by the Second Respondemt i.e. the Prefiding .
Officer, Labour Court, Gumtur, im case No.CMP.10/9D dated
24-11-1894 whereby the claim of the applicant under sectids
33(C) (ii) of the ID Act, 1947, for paymemt of Rs.16[439.52 ps
with interest thereon has been dismissed. This Triibunal
would héVe no jurisdictiom to emtersain the 02 im view of
the decision of the Hon'ble Supreme Court inm Krish%a Prasad
Gupﬁa vs, Controller of Primtimg and Stationery (1]996(1)
SCC 63) .. ,
5. Learmed counsel for the applicant submits that the
application may be returned for want of jurisdictilen teo ~.
enable the. applicant to file apprépriate proceedidg of the
same rature in the proper Court te challemge the impugned
erder. -
6. Accordimgly the follewing order is passed :
The OA stands returned to the applicant for lack of
jurisdiction in this Tribumal to entertain the safe. No

order as to cosj(. OA may be formally registered

———oed b e

(H. Rajend Prasad) {(M.G. Chaudhtri)
Member (&&fa.)’ Vice Chairmar
Dated : August 26, 96 _
Dictated in Open Court V%” ’%?%Z

= | e | Rogtian () c—



—— = -

——

g e

-3—

1. The Divisional Railway Manager,
S.C anY, Vij ayawadao

2. The Presiding OCfficer,
Labour Court, Guntur.

3. One copy to Mr, G.Ramachandra Rao, Advocate, CAT,

4, One copy to Mr.K.siva Reddy, SC for Rlys. CAT.Hyd
5. One copy to Library, .CAT.Hyd.
$. One spare cOpy.
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TYEED BY CHECKED BY
COMPAREL BY ABEROVED EY

"IN THE CENTRAL ADMINISTRA’RIVEERIBWI-I;&
HYDERABALD BENCH ATHYDERABAD
’ L—-—-"'"—‘-——?
THE HON'BLE MR.JUSTICE M.G,CHAUDHA .RT
VICE—CHAIRMAN
AND

THE HON'BLE MK.H.RAJENDRA PRASAD:M(A)

pateds Lb. § 1996

ORBER-/ JULGMENT

M.A/R,2./C.Aa. NoO,
- in
0.4.N0. \bh\-’l\o\(’ A

T.A.No. (W.p. )

Admiqted and Interim Directddns

(j@\ éﬁ4ﬁﬁ;;7\kJL£9

-Issugd.,

Allow

W

d.

Dispgsed of with directions
Dismjssed

Dismlissed as withdrawn.
Rismissed for Default.

O¥ddred/Re jected.

Wo ¢rder as to costs.
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